
Act No, V'II 
- [ ~ ' A S S E I ~  BY THE DOMINION LEGISLATURZ] 

An Act to impose a cess 

(I;'eceiuad the assent of the .Ooverno~ Oene~al  on the 1st M a ~ o h  1940), --y 
/ 

HEREAS it is expediegt to impose a ccss o 1 1 A W  

I t  is hereby enacted as follows:- 

1. Short title, extent and commencement.-(1) This Act mby be called the hx-% ,n Textiles Ceee Act, 1948. & of India&- 4 9 5 9 )  It extends to +&&he t ---- 
(9) It shall be d e e m ~ d  to have come into force on the 31st day of December 

1947. 

2. Deftnltion8.--1n tbis Act, unlees there is anything repugnant in the mb- 
jeot or context,- 

(a) "cloth" and "yarn" mean respectively the c i ~ t h  and yarn of which 
prices fixed by any order made under Section 3 or continued by 
Section 17 of the Essential Supplies (Temporsry Powarsj Act, 
3948, were .in force Immediately before the commencement of this 
Act; 3 

' j 
(b) "producer" means a person engaged in the  production of cloth or 

yarn or both by power as defined in clause (f) of Section 2,of the 
Factories Act, 1934 (XXV of 1934). . - I 

3. Levy of C-.-The Central Government may, by notification in the official 
ofizett+ levy on ally cloth or yarn held in stock by a producer or a wholesale 
dealer on such date as the Central Government may fix in this beh~lf  a cess a t  
cllch rate as may be specified in the notification. , 

4. Effect on Contracts.--Where before the date mentioned in Section 3 a 
producer or wholesale dealer has made a contract of sale in respect of m y  cloth 
rl. yarn on which a cess is levied under that section, i t  shall be lawful for him 
:c, u1iarg.e the amount of the cess to the buyer in addition to the contract price. 

5. Payment of glesS.-The cess shall be paid by the producer r?r thc w t ~ I n -  
~ n l e  dea!er 2s the case mag be to such authority within such time nnr1 in such 
manner a8 r n ~ x  be specified in the notification. 

6. Penalty for non-payment.-If nnv cess payable under this Act i s n o t  paid 
ns prescribed, i t  shall be dcemed to he in arrcars and t l~a  authority appointed 
i : ~  this bchalf by the Central Gover!?rn:s:lt iiiag, aficr  such cnquirp as he deems 
fit. impose on t.he pi.oduccr or thc cit ale: a penalt,~ not exceeding lllc nnlount, 

, of cess ir, arrears. 
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8. Wwer of inspe:ctio*, Ontril and searih.-~nj avitl iok~j authovised by the 

ntral Governmeilt in this behalf may, with a view- to securicg compliance 

Or dealer to fuhish to such authority such in- 
to his business as that authority may specify; 

o~ be inspected any books or other documents be- 
der the .control of such producer or dealer; ' - 

(c) enter arid search or auil.lorise any person to enter and search rtny 
premises and seize or authorise any person to seize any clofh or 
yarn-in respect of which he has reason to believe that a contraven- 
tion of this Act has been or is about to be committed. 

9. Pen9Jty for evasion of cess or failum to comply with order under Section 
.-(I) Whoever evades or at tempts~ to evade the payment of cess payable by 
m ullder ,this Act or fails to colnply with any order issued to him under clause 
) of Seciibfi&-k.furpi%he+?q- informatiod:+which is f s l a  and which he knows c. 

has reasonable cause o' b~lieve to be falge' ol'---doe's not believe to 
true, shall be pnishable- with imprisonment which may; extend to 6 mon th  

i. with fine which may extend $0 two thousand rupees.or with both. ' . ,. 

(2) Any court trying any offence under Ohis Act may order that any cloth nr 
bgether with the paokages or coverings thereof. in resped oT -which the 

Lo& -is satiified that an offence under this Act has been comrnithd ahd! b+ 
orfeiw,  ta the Centre] QovcixpmaotF 
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